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BEEFORE THE NATIONAL GREEN TRIBUNAL,
SITTING AT PRINCIPAL BENCH, NEW DELHI

OA No. 1366 of 2024

Lertchai Srikukreja (@ Lakhvinder Singh Through
Specific Power of Attorney Gurmeet Singh Chhabra
...Applicant
Versus
1. State of Punjab, Through its Chief Secretary.
2.  Directorate of Environment and Climate Change
Through its Director.

3. Punjab Pollution Control Board, Patiala Through

Its Chairman.

- 4. Water Resources Department (Mines and Geology)

Punjab, Department of Mines and Geology Punjab
rough its Secretary, Department of water
f%sources Punjab

Executive Engineer- cum- District Mining Officer
Jalandhar Division, Department of Mines and

geology Punjab, Department of water resources

-
;H,

Punjab



10.

11.

12.

13.

Amrik Singh, s/o lz;L?a Singh, r/o Momanpur,
Tehsil & District Jalandhar.

Sewa Singh s/o Santa Singh, r/oc Momanpur,
Tehsil & District Jalandhar.

Jit Singh s/o Santa Singh, r/o Momanpur, Tehsil
& District Jalandhar.

Bakshish Singh s/o Bachint Singh, r/o Mangeki,
Tehsil and District Jalandhar.

Chanan Singh s/o Bachint Singh, r/o Mangeki,
Tehsil and District Jalandhar.

Smt. Joginder Kaur widow of Jarnail Singh s/o
Bachint Singh, r/o Mangeki, Tehsil and District
Jalandhar.

Kuku s/o Jarnail Singh s/o Bachint Singh, r/o
Mangeki, Tehsil and District Jalandhar.

Pappu s/o Jarnail Singh s/o Bachint Singh, r/o

5 'jf-.-_‘Mangeki, Tehsil and District Jalandhar.

. Darshan Singh s/o Kehar Singh, r/o Mangeki,

Sampuran Kaur widow of Chanan Singh, r/o

Mangeki, Tehsil and District Jalandhar.



16. Karnail Singh s/o 1C11§-an Singh, r/o Mangeki,
Tehsil and Daistrict Jalandhar.

17. Jarnail Singh s/o Chanan Singh, r/o Mangeki,
Tehsil and District J alahdhar.

18. Balbir Kaur d/o Chanan Singh, r/o Mangeki,
Tehsil and District Jalandhar.

19. Jagir Kaur d/o Chanan Singh, r/o Mangeki, Tehsil
and District Jalandhar.

20. Joginder Kaur d/o Chanan Singh, r/o Mangeki,
Tehsil and District Jalandhar.

21. Narinder Pal S/o Ajeet Singh R/c Village

Momanpur Jalandhar Rural .

...Respondents

Reply by way of affidavit of Sartaj Singh Randhawa,

“-. Executive  Engineer-cum-District MiningOfficer,

Jalandhar on behalf OF RESPONDENT NO.1, 4 & 5.
i I, th above named deponent do hereby solemnly affirm
k.',\,;;:’égd{'declare as under:-

Preliminary Submissions:

1. That the present application has been filed by the

applicant alleging illegal mining operation by the



private respondents LJ% to 21 in connivance with
some unknown persons on the land of the
applicant.

2. That the present application is pending
adjudication before this Hon’ble Tribunal and is
listed for 14.08.2025.

3. That the present reply is being filed through Sartaj
Singh Randhawa, Executive Engineering-cum-
District Mining officer, Jalandhar who is
authorized and competent to file the same on
behalf of answering respondent. Present reply is
being filed pertaining to illegal mining operation by
the private respondents no.06 to 21 on the land of
the applicant.

4. That the present original application was listed for
hearing before this Hon’ble Tribunal 15.04.2025
and the Hon’ble Tribunal was pleased to pass the

" L,/ . following operative order:-
| " «3. In support of his submission that the
respondents are involved in illegal mining, he has
3/£L;g,%/ referred to the details of disclosed in the status report

S
by way of affidavit filed by the Deputy Superintendent



B

of Police, Sub-division, J{;'grpur in CRWP No.4663 of

72024 on 10.09.2024 wherein it has been disclosed
that the private respondents Mr. Narinder Pal Singh
had excavated the land upto 69,696 sq. feet. He has
also referred to the FIR (Annexure A-6) made in this
regard and the report of the Sub-divisional Magistrate-
cum-Asst. Mining, Officer, Jalandhar, dated
24.06.2024 (Annexure A-7). In support I his submission
concerning the illegal extraction of sand and mining ,
he has relied on the photographs filed as Annexure A-
10(page 91 onwards). He has also submitted hat
through the applicant has filed the criminal writ
petition CRWP No. 4663 of 2024 before the High Court
of Punjab and Haryana at Chandigarh, but the prayers
made therein are different.

_ 4.The OA raises substantial issues relating to the

K;{:fc;c’_);mpliance of the environmental norms.

SISsue notice to the respondents. Applicant is

y:__/‘ié;rected to serve the respondents and file affidavit
of service at least one week before the next date of
%ggi/ hearing.

6. List on 14.08.2025.”



5. That the respongegt1 while acting on the

representation submitted by the applicant, spot
inspection was conducted on 02.05.2024 by that
time Sub Divisional Officer-cum-Assistant District
Mining Officer, Bist Doab Sub Division, Jalandhar
Sh. Khusminder S. The spot inspection was
conducted in the presence of Respondent no.21
Narinder Pal s/o Sh. Ajit Singh, Village Momanpur,
Jalandhar and he had informed that the
excavation of soil has been done for the brick-kiln
of M/s Gurpreet Singh Bahadur Singh BKO Village
Kotla, District Jalandhar after obtaining B-1
permit, the permit has been granted for 16 Kanals
and excavation will be done upto 3 feet. It was
informed by Narinder Pal that excavation was being

done in his land and the land of the applicant is

o - away from the land of Narinder Pal. True Copy of

the B-1 permit is annexed herewith as Annexure

6. That thereafter, one complaint was received on the

complaint portal of Mining Department with regard

to Village Momanpur, on which a Field report has



been prepared vic;]ezgetter No.1 Special dated
14.06.2024 by Sh. Amarjit, JE-cum-Mining
Inspector and Sh. Surinder Parshad, JE-cum-
Mining Inspector, who informed that from the land
under dispute 69696 sq. feet soil has been
excavated which is in violation of Rules of B-1
permit and it was informed that the soil has been
excavated from the land of the applicant.

7. That acting on the representation and complaint,
the Sh. Khusminder S, Sub Divisional Officer-cum-
Assistant District Mining Officer sent a letter to
Sub Divisional Magistrate, Jalandhar-1 and
Tehsildar (Jalandhar) Kartarpur for proper
demarcation of the land in dispute.

8. That the Demarcation was got conducted by Sh.

-Jaswinder Singh, JE-cum-Mining Inspector and

Patwari-Sh. Amrit Sandhu (Revenue
ﬁe;%értment) in which it has been mentioned that
-a;inder Pal s/o Ajit Singh had illegally excavated
the ordinary earth from the land from Khasra

%&g// No.15//4/1-2, 16//1. True Copy of the
-
'

@



demarcation report1cg1§éd 11.07.2024 is annexed
herewith as Annexure R-2.

. That thereafter, a report was prepared by that time
Sub Divisional Officer-cum-Assistant District
Mining Officer, Bist Doab Sub Division, Jalandhar
Sh. Khusminder S on the basis of the demarcation
report which was sent to Executive Engineer,
Jalandhar Drainage cum Mining and Geology
Division, WRD Jalandhar on 19.07.2024 in which
it has been mentioned that Narinder Pal s/o Ajit
Singh had illegally excavated the ordinary earth
from the land from Khasra No.15//4/1-2, 16//1 of
Village Momanpur and it is recommended that
action be taken against Narinder Pal under Rule 85
(5) of Punjab Minor and Mineral Rules. It was
Rfﬁlrther recommended that a case should be
istered by the Senior Superintendent of Police,

alandhar under section 21 of Punjab Minor and

Mineral (Development & Regulation) Act. True copy |

of the report dated 19.07.2024 is annexed herewith

as Annexure R-3.



10.That on the basis1 (gé‘fhe report, the Executive
Engineer-cum-District Mining Officer, Jalandhar
on 23.07.2024 wrote to the Senior Superintendent
of Police, Jalandhar (Rural), that Shri Narendar Pal
Singh s/o Ajit Singh, resident of Village
Momanpur, Tehsil (Respondent No.21) has been
found guilty of excavating without permit or
permission of the land owner and thus
recommendation for registration of FIR wunder
section 21 of Punjab Mines and Minerals
(Development & Regulations). True copy of the
letter dated 23.07.2024 is annexed herewith as
Annexure R-4,

11.That on the basis of the report of the Executive
Engineer-cum-District Mining Officer, Jalandhar

~dated 23.07.2024, the Senior Superintendent of

L f’olice, Jalandhar registered the case Under Section

21 of Punjab Minor and Mineral {Development &

y ”égulation) Act, and the FIR no. 106 dated
08.08.2024 has been lodged in P.S Kartarpur.
1527 True copy of the FIR no. 106 dated 08.08.2024 is

annexed herewith as Annexure R-5.



i2.That it is further I‘Eﬂl%ﬁt to mention here that one

notice has also been issued on 19.07.2024 to
Narinder Pal Singh s/o Ajit Singh, r/o Village
Momanpur, Tehsil Jalandhar, District Jalandhar to
assess the royalty under Rule 85 (5) of Punjab
Minor Minerals Rules, 2013 and also for
prosecution under Rule 76 of above-said rules. He
has been directed to appear in person or through
duly authorized representative before the Executive
Engineer-cum-district Mining Officer, Jalandhar
Canal Colony, Kapurthala Road on 30.07.2024 at
11.00 am. True copy of the notice dated

19.07.2024 is annexed herewith as Annexure R-6.

13.That on 30.07.2024, Narinder Pal Singh or his

authorized representative failed to appear before

the Executive Engineer-cum-district Mining Officer,

‘J'félandhar Canal Colony, Kapurthala, thereafter,

- /agam on 01.08.2024 a fresh notice was issued to

e _him and he was directed to appear in person or

through duly authorized representative before the
Executive Engineer-cum-district Mining Officer,

Jalandhar Canal Colony, Kapurthala Road on

s



09.08.2024 at 11.01)26[§n. True copy of the notice
dated 01.08.2024 is annexed herewith as
Annexure R-7.

14.That it is further relevant to mention here that now
S-Notice dated 10/10/2024 has been issued to
Narinder Pal Singh s/o Ajit Singh, r/o Village
Momanpur, Tehsil Jalandhar, District Jalandhar to
deposit the royalty @2/-per cft, Price of soil, D.M.F,
E.M.F, T.C.S ie. total Net amount payable Rs
16,49,286/- under Rule 85 (5) of Punjab Minor
Minerals Rules, 2013 into the nearest Government
treasury. True copy of the notice dated 10.10.2024
is annexed herewith as Annexure R-8.

15.That at present no excavation or mining activities

are going on at the land in dispute. The answering

RS %‘gondent officials during that time has already
' takén against on the representation submitted by

the applicant and necessary steps has been taken.

S Therefore, the present application has been

rendered infructuous as no causc of action has

4o survive in the present case.
-~



®

In view of the aboll(,ZZubmission it is therefore
respectfully prayed that the present application
may kindly be disposed of as rendered infructuous
as the grievance raised by the applicant in the

present original application has been redressed.

Reply on Merits

1. Para no.1. That in reply to this para it is submitted

that need no comments being applicant submission
regarding the land in dispute.

2. Para no, 2.1 to 2.9. That in reply to these para’s it is

submitted that litigation between the applicants and
some private respondents in respect of property in

dispute between the parties has been settled upto the

_ Hon’ble Supreme Court of India.

That in reply to these para’s it is

submitted that while acting on the representation
T submitted by the applicant, spot inspection was
conducted on 02.05.2024 by the that time Sub

Divisional  Officer-cum-Assistant  District  Mining



Officer, Bist Doalgl 28%13 Division, Jalandhar Sh.
Khusminder S. The spot inspection was conducted in
the presence of Respondent Narinder Pal s /o Sh. Ajit
Singh, Village Momanpur, Jalandhar and he had
informed that the excavation of soil has been done for
the brick-kiln of M/s Gurpreet Singh Bahadur Singh
BKO Village Kotla, District Jalandhar after obtaining B-
1 permit, the permit has been granted for 16 Kanals
and excavation will be done upto 3 feet. It was
informed by Narinder Pal that excavation was being
done in his land and the land of the applicant is away
from the land of Narinder Pal. True Copy of the B-1
permit is annexed herewith as Annexure R-1.

That thereafter, one complaint was received on the
complaint portal of Mining Department with regard to
Village Momanpur, on which a Field report has been
prepared vide letter No.1 Special dated 14.06.2024 by
Sh. Amarjit, JE-cum-Mining Inspector and Sh.
Surinder Parshad, JE-cum-Mining Inspector, who
informed that from the land under dispute 69696 sq.

feet soil has been excavated which is in violation of

13



Rules of B-1 permit1£<9 it was informed that the soil

has been excavated from the land of the applicant.

. Para no.S to 7, That in reply to these para’s it is

submitted that acting on the representation and
complaint, the Sub Divisional Officer-cum-Assistant
District Mining Officer sent a letter to Sh. Khusminder
S, Sub Divisional Magistrate, Jalandhar-1 and
Tehsildar {Jalandhar) Kartarpur for proper demarcation
of the land in dispute. The Demarcation was got
conducted by Sh. Jaswinder Singh, JE-cum-Mining
Inspector and Area Patwari-Sh. Amrit Sandhu (Revenue
Department) in which it has been mentioned that
Narinder Pal s/o Ajit Singh had illegally excavated the
ordinary earth from the land from Khasra No. 15//4/1-
2, 16//1. True Copy of the demarcation report dated
11.07.2024 is annexed herewith as Annexure R-2.
That thereafter, a report was prepared by Sh.
Khusminder S, Sub Divisional Officer-cum-Assistant
District Mining Officer, Bist Doab Sub Division,
Jalandhar on the basis of the demarcation report which
was sent to Executive Engineer, Jalandhar Drainage

cum Mining and Geology Division, WRD Jalandhar on



19.07.2024 in Whi113 Qt has been mentioned that
Narinder Pal s/o Ajit Singh had illegally excavated the
ordinary earth from the land from Khasra No.15//4 /1-
2, 16//1 of Village Momanpur and it is recommended
that action be taken against Narinder Pal under Rule
85 (5} of Punjab Minor and Mineral Rules. It was
further recommended that a case should b.e registered
by the Senior Superintendent of Police, Jalandhar
under section 21 of Punjab Minor and Mineral
(Development & Regulation) Act. True copy of the report
dated 19.07.2024 is annexed herewith as Annexure R-

3.

5. That on the basis of the report, the Executive Engineer-

cum-District Mining Officer, Jalandhar on 23.07.2024
wrote to the Senior Superintendent of Police, Jalandhar
(Rural), that Shri Narendar Pal Singh s/o Ajit Singh,
resident of Village Momanpur, Tehsil (Respondent
No.21) has been found guilty of excavating without
permit or permission of the land owner and thus
recommendation for registration of FIR under section

21 of Punjab Mines and Minerals (Development &



Regulations). True co y1of the letter dated 23.07.2024
is annexed herewith as Annexure R-4.

6. That on the basis of the report of the that time
Executive  Engineer-cum-District Mining  Officer,
Jalandhar dated 23.07.2024, the Senior
Superintendent of Police, Jalandhar registered the case
Under Section 21 of Punjab Minor and Mineral
(Development & Regulation) Act, and the FIR no. 106
dated 08.08.2024 has been lodged in P.S Kartarpur.
True copy of the FIR no. 106 dated 08.08.2024 is
annexed herewith as Annexure R-5.

7. Para no.8 to 10. That in reply to these para’s it is

submitted that comments have already been offered in
preceding paragraphs. Hence, the same is not being
repeated for the sake of brevity.

8. Para no.11 to 14.That in reply to these para’s it is

submitted that comments have already been offered in

\*

preceding paragraphs. Hence, the same is not being
repeated for the sake of brevity.

9, Para no.15 to 18. That in reply to these para’s it is

/25 A submitted that comments have already been offered in



P

preceding paragrap1§ %enee, the same is not being

repeated for the sake of brevity.

10. Para no.19, That in reply to this para it is

submitted that the answering respondent after taking
action properly have submitted its report to the Senior
Superintendent of Police, Jalandhar and the Senior
Superintendent of Police, Jalandhar has registered the
case Under Section 21 of Punjab Minor and Mineral
(Development & Regulation) Act, and the FIR no. 106

dated 08.08.2024 has been lodged in P.S Kartarpur.

11. Para no.20 to 24.That in reply to these para’s it
is submitted that need no comments.

12. Para n0.25 & 26.That in reply to these para’s it is

submitted that comments have already been offered in
preceding paragraphs. Hence, the same is not being
repeated for the sake of brevity.

13. Para no.27 to 30.That in reply to these para’s it

1s submitted that need no comments.

14. Para ne.31 to 33. That in reply to these para’s it

is submitted that need no comments as it contains

relevant judgements.



15. Para no.34 to 'Lg.g‘“hat in reply to these para’s it

1s submitted that need no comments.

16. Para 1n0.39. That in reply to this para it is

submitted that need no comments.

PRAYER

In view of the submissions made herein above, it is
respectfully submitted that above information may
kindly be taken on record of this Hon’ble Tribunal and

present application may kindly be dismissed in the

interest of justice.

il

fﬁ. )
Place: ¢ vp (Sartaj Singh Randhawa),
Dated : 08.08 2025 Executive Engineer-cum-

District Mining Officer,
Jalandhar

VERIFICATION: -

Verified that contents para no. 01 to 15 are preliminary
submissions/Brief facts of the case and further para no.01
to 16 are para-wise reply and objections and all the contents
of the above written statement are true and correct to my

knowledge and as per information derived from official



records. No part of it is ga%éand nothing material has been

concealed therein.

=

Pl

Place: tvo (Sartaj Singh Randhawa),

Dated : g § kb 7

Executive Engineer-cum-
District Mining Officer,
Jalandhar
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fpn exure R—1

FORM -~ ‘BY
{see Rule 27)

siandard form Yor License of extracti
Cricks. : on of ordinary clay or earth for manufacturing of

whereas Gurpreet Singh | Proprietor M/s G
szlandhar J-82 owner(s e M7z Lurpreet Singh Bahadur Singh BKO, Vi intri
ciay or 2arth Manufacifjrlnﬁé ::’;i;ﬂ::a“’ng ;r? category “B” has applied for Licensa for et:;?ﬂgf: o?c‘ifijit
- 358 Khasra numbers: 15//1 16;”/‘5 of Véi?; : fi:”f’d of one year from the land only 16 Kanals out of Hadoast ?23{-
! Hadbas! Noo 213, Khasra m'Jmhers 8,1/33!;; ﬂmanplur tensil Jatandhar-2 (Kartarpun). District Jalandnar an&
revenue estate of District Jaiandh‘ar d “18) of Villago Kota, e e e os Jatandhar % 1he
5307~ Further the applicant has al :"‘ Ef‘the ruiesl‘ The applicant has paid requisite application fee of 2
The pormiseion is heraly granted :O?. ee::osﬂ.ed the LE?EﬂSE Fea of Rs. 40,00G/-for *B” category of brick kilo
storesaid 16 Kanale area up to 3 feet ;,_,;?;t::u:;:;ﬂt;{:naﬂ clay or earth and manufacture of brick§ from the
peried from 18-04-2024 to 21-03-2025 subj

~aiigwong conditions:-

[l

ect 1o the

7 Th i
= Holder of the License shall keep the Government indemnified from third party claim retating 12

t s .
e exiraction of ordinary clay or earth from the land, for which License is given.
rdinary ctay or sarth in such a8 manner thai the same

ZJ The Holder of the License shall extract the o
tic grounds.

shali not disturk or damage any road, public ways, buildings, premises of pub

R R

from the land granted on
this clay or garth is to be
ports the same

The Hotder of the License shall not use the ordinary clay or earth extracted
permi? for any other purpose than that of manufacturing of biricks. In case
transported upto brick kiln from the site of the excavation, the License holder trans

snly by issuing & weighment slip.

p the excavation er suitably fence

The Holder of the License shall on expiry of the License either fill u
it for safety as instructed by the Mining Officer conterned.

ke

%) Every License holder shatl -
) Ensure that no natural watercourse and for water resources are ogbstrucied due to the
hall PUNJAB GOVT. GAZ.(EXTRAL,

extraction of ordinary ¢
DECEMBER 14,2021 (AGH n of the olgder- streams, if
any. ernanating/passing t

lay or earth. adequate measures %
H 23, 1943 SAKA)Z901 be taken for protectio
hrough the mining area of License of extraction;

2
’*’f%n

ent Air Quality parameters conforming to the norms prescriped by the State
throughout. For this purpoese keep vehicular emissions
maintenance of vehicles used
erlcatded and take
o air pollution and

b} Ensure that Ambi
pellution Control Boar
under control and regula
i extraction and in transper
effective safeguards such as reg

] figving high tevels of particulate mattar.
d c) Take ail rnitigative measures during the extra

%. nearby areas shall not be affected.
#) Ensure that personnel working in dusty areas shall wear proteclive respiratory devi
pvironmen

shall also be provided

d is mairtained
rly moniter the same, take measures, far
wation of minerat, the vehicles shall not be ov
ular water sprinkling in critical areas prone t
ction to ensure that the puitding/structures in the
ces and they

{ and neaith

with adeguate training and information on salety, ¢

aspects,

. . i th and

e) Undertake no losses 1p the agricuilure Crops dup to extraclion ol ordinafy alay!?af
nsation in case of loss jdamage 10 the crops.

undertake to contribute suitably tor compe

obtaining prior
Collector of the
he shatl

n th
rest Depart
jonn has

y tree stapding ©
thority in the Fo
ase such permiss
such permission-

That the License hotder shall not fell an
permission in writing from the competent au
district concerned | as the case may be Inc
abide by the terms ani conditions stipulated in

H]
heen granted,

aread prchibil

The License holder shall not carry OB surlace operations n anyni% G
coneefl
from the &b

g)
authorily, without obtaining prior permission in writing g




No. 2
Dated:

3
b

-m) The License holder shall follew all t

136 ’ <

hy The License holder shall not anter ang work |
in an

without obtaining prio i " res
9 prior written permission of the Fary erved demarcated or protected Forest

est Department,

iy  The License holder shall r
. : eport immed ;
Officer ~in- Charge, concerned ediately all accidents to the Deputy Commissioner and th
. £

iy The area fore i
i xcavation shall not exceed 2 acres and depth af th i
shall not exceed 3 feet, & exiraction of ardinary clay/sail

k) The ?rlck K|tr\ owner shall be liable to make payment of License fee for the whole of the
notwithstanding the operation of the Kiln for any part of the year. v

) In case of any default in due observance of the terms and conditions of this License , the
License may be cancelled by the Director or by any officer duly autherized by him in this behalf

by giving one month’s notice.

department, PMMR-2013,

he rules and regulations of the
issued by the Government

ii as the instructions/Guidelines,

Punjab Pollution Controt Board as we
from time to time.

10 fForm B- 2
x%lb‘i {2024 District Mining Ofiicer
Jalandhar

it

i
ur

i
tic

24
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KARTARPUR

Annexure R-2

To
The Tehsildar,

Jalandhar-2.

No. 126/Reader dated 11.07.2024.

Subject: Complaint No.INQ-3320 and 3324 regarding

conducting nishandehi.

Reference:Regarding your office letter No.585-R dated

03.06.2024 and 1265 C.C. dated 13.06.2024.

On the above subject and letter under reference, as per
report of Field Staff Jaswinder Singh J.E.-cum-Mining
Inspector and in his presence the Khasra No.15//4/2-5, 16//1
ownership of village Memanpur Jamabandi Year 2021-22 as
per Revenue Record, khewat No.12, Khatoni No.14, Khasra
No.15//4/2-5, 16//1 in the ownership of Jaswant Singh s/o
Gian Singh 1/3 share, Sampuran Singh s/o Gian Singh 1/3
share, Jagjit Singh s/o Gian Singh 1/3 share is registered. On
dated 29.05.2024, the Area Patwari has submitted which
report, in the same, ownership has been wrongly registered.
Report is being submitted for further necessary action.

Sd/- Naib Tehsildar

Kartarpur

Certified to be true translated copy

Abestd

Advocate
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Annexure R-3

No. 740/ Complaint Dated: 19.07.2024

To

The Executive Engineer,
Jalandhar Drainage-cum-Mining &
Geology Division, W.R.D.

Subject: Regarding illegal mining done in village

Momanpur, Tehsil Jalandhar-1 (Kartarpur).

With regard to the letter, under reference to
above cited subiject, by way of humble submission, it is
being drawn into your attention that in context of the
aforesaid complaint, undersigned had conducted spot
inspection of the destination complained for on
02.05.2024. On the spot, Shri Narinder Pal Singh son of
Shri Ajit Singh, village Momanpur Jalandhar-1 had shown
the spot. On the spot, Shri Narinder Pal Singh with regard
to excavated land had explained in detail that the aforesaid
soil was excavated from the aforesaid land and the soil is
being disposed of on the brick kiin of M/s Gurpreet Singh,
Bahadur Singh, B.K.O. Village Kotla, District Jalandhar (J-
82) and Narinder Pal disclosed that excavation of soil in
the aforesaid land is being made on the basis of B-1 Permit
(copy attached} whereby permission for excavation from an
area measuring 16 Kanals and 03 ft wide has been

granted. On the spot Narinder Pal info;;&%‘_ the
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undersigned that excavation of soil is being made from my
field itself and on asking about the land of complainant
Shri Lakhwinder Singh Kukreja son of Shri Jagjeet Singh,
then, Narinder Pal Singh disclosed that land of the

complainant is located at a distance of 01 acre (killa)

towards left hand side.

In this context, undersigned had sent request
letter for demarcation of the land to Sub-Divisional
Magistrate, Jalandhar-1 and Tehsildar, Jalandhar
(Kartarpur), regarding which field staff of that office,
namely, Shri Jaswinder Singh, J.E.-cum-Mining Inspector
and Area Patwari Shri Amrit Sandhu (Revenue
Department) had conducted the demarcation. After this,
complaint of village Momanpur was received on 3601
Complaint Portal of the Mining Department, regarding
which the undersigned was informed through Field report
of Field Staff of this Sub-Division Shri Amarjit, J.E.-cum-
Mining Inspector and Shri Surinder Parshad, J.E.-cum-
Mining Inspector vide letter no. 01 Special dated
14.06.2024 (copy attached) to the effect that soil to the
extent of 59596 ft. has been excavated from the aforesaid
land which is subject matter of the complaint and violation
of the rules of B-1 Permit has been made and complainant
Shri Param Pal had informed the Field Staff the land
against which B-1 permit has been obtained, excavation

has not been done from that land, rather, this excavation




140

has been made from the land of Shri Lakhwinder Singh

Kukreja.

In context of demarcation, Field Staff had
telephonically made request to Area Patwari for sending
the demarcation report in respect of the land which is
subject matter of complaint to this office expeditiously and
Area Patwari through telephone through Iletter no.
26 /Reader dated 11.07.2024 of Naib Tehsildar, Kartarpur,
which has been sert to Tehsildar, Jalandhar -2 through
whatsapp on dated 17.7.2024. As per report of Naib
Tehsildar, Jalandhar- 2 (Kartarpur) as pre revenue record
of Hedbast no. 358 khasra no. 15//4/1-2, 16//1 of village
Momanpur, jamabandi for the year 2021-22, ownership of
khewat no. 12, khatauni no. 14 (copy attached) is recorded
in the name of Jaswant Singh son of Gian Singh 1/3
share; Sampuran Singh son of Gian Singh 1/3 share;
Jagjeet Singh son of Gian Singh 1/3 share. In this context,
it has been observed that Narinder Pal son of Ajit Singh
son of Santa Singh has got excavated the soil from
aforesaid khasra no. 15//4/1-2, 16//1 without any
permit/sanction, regarding which action against Narinder
Pal under Rule 85(5) of The Punjab Minor & Minerals
Rules be initiated and recommendation for registration of
FIR against the aforesaid person under Section 21 of the
Punjab Minor & Mineral (Development & Regulation) Act

for getting the soil excavated without consent of the land

®
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owner be made to the Senior Superintendent of Police,
Jalandhar.
This is for your kind information and further

necessary action, please.

Encls: As above. Sd/-
Sub-Divisional Officer,
-cum- Assistant District
Mining Officer, Head Doab
Sub-Division Jalandhar.

Certified to be True Translation
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Annexure R-4

Office: Executive Engineer-cum- District Mining
Officer, Jalandhar
Department of Water Resources
Punjab
INDIA

E-mail ID- xenminingjal@gmail.com

No. 1421-24/Complaint Dated: 23.07.2024.

To

Senior Superintendent of Police,
Jalandhar (Rural)

Subject: Regarding illegal mining done in village

Momanpur, Tehsil Jalandhar-1 (Kartarpur)

Reference:Letter no.740/Complaint dated 19.07.2024 of
Sub-Divisional Officer-cum- Assistant District
Mining Officer, Head Doab, Sub-Division
Jalandhar-.

With regard to the above cited subject and letter,
under reference, it being informed that complaint no. 3601
of village Momanpur was received on Complaint Portal of
the Mining Department, regarding which Sub-Divisional
Officer-cum- Assistant District Mining Officer, Head Doab,
Sub-Division Jalandhar had made complaint vide letter
740/Complaint, dated 19.07.2024 and by sending the
copy thereof, you are being informed that the person,
named in the letter annexed, namely, Shri Narinder Pal
Singh son of Shri Ajit Singh, resident of village Momanpur,
Tehsil Jalandhar-1 has been found guilty/culprit and

thus, recommendation for registration of FIR under section

At
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21 of the Punajb Mines & Minerals (Development &
Regulation) against Shri Narinder Pal Singh for getting the
soil excavating without consent of the land owner is being
made.

This is for your information and further
necessary action.

Encls: As above Sd/-
Executive Engineer-cum-
District Mining Officer,

Jalandhar
C.C.
1. Superintending Engineer/Jalandhar, Water
Resources-cum-Mining & Geology Area, Water
Resources Department, Punjab, for information.

2. Sub-Divisional Officer-cum- Assistant District Mining
Officer, Head Doab, Sub-Division Jalandhar in

reference to his letter no. 740/Complaint, dated
19.07.2024

3. SHO, Police Station, Kartarpur, for information

Certified to be True Translation
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Annexure R-5

FIRST INFORMATION REPORT

(Under Section: 173 B.N.S.8.)

-
FIR NO. 0106 DATED 08.08.2024
UNDER SECTIONS: 21 MINES AND MINERALS
(DEVELOPMENT AND REGULATION) ACT, 1957
POLICE STATION: KARTARPUR,
DISTRICT: JALANDHAR-RURAL

stk
Complaint No.740 dated 19.07.2024 to the Executive Engineer,
Jalandhar, Drainage-cum-Mining and Geology Divigion WRD.
Subject:- Regarding illegal mining in village Memanpur, Tehsil
Jalandhar-1 {Kartarpur). On the above subject letter, you are being
humbly informed that the undersigned in connection with the above
complaint, visited the place of complaint/spot on dated 02.05.2024.
On the spot, Shri Narinderpal S/o Shri Ajit Singh, Village Memanpur,
Jalandhar have shown the spot. On the spot, the land dug by Shri
Narinderpal was informed in detail that the above soil dug from the
above land was sent to Gurpreet Singh, Bahadur Singh, B.K.O. Village
Kotla, District Jalandhar {1-82) brick-kiln and Narinderpal told that
lifting of soil from the above land is being carried on the basis of B-1
Permit {copy enclosed), in which approval has been obtained for
digging 16 kanal land upto 3 feet. On the spot, Narinderpal told the
undersigned that the soil is being dug from my field and when Shri
Lakhwinder Singh Kukreja s/o Shri Jagjit Singh asked about the land
of the complainant, then Narinderpal told that the land of the

complainant is 1 acre far towards left side. In this connection, the
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undersigned sent an application fto the Sub-Divisional Magistrate,
Jalandhar-1 and Tehsildar, Jalandhar (Kartarpur) regarding
nishandehi of the land. In which connection, the file staff Jaswinder
Singh J.E.-cum-Mining Inspector and Area Patwari, Shri Amrit
Sandhu (Revenue Department) have conducted nishandehi. After this,
on the complaint portal of Mining Department, 3601 complaint of
village Memanpur got received, regarding which under this sub-
division, Field Staff Shri Amarjit J E.-cum-Mining Inspector and Shri
Sruinder Prasad, J.E.-cum-Mining Inspector’s vide field report letter
No. 01 special dated 14.06.2024 (copy enclosed), the undersigned was
informed that the land pertaining to the above complaint has been
dug by 69696 square feet and the violation of B-1 Permit rules has
been done. The complainant Shri Parampal told the field staff that for
which B-1 permit has been obtained, the soil hag not been dug from
that land. This soil has been dug from the land of Shri Lakhwinder
Singh Kukreja. Regarding nishandehi, the field staff talked on phone
to the Area Patwari and requested him to send the nishandehi report
of the above complaint land as early as possible to this office and the
Area Patwari vide telephone, the letter of Naib Tehsildar, Kartarpur’s
letter No.26/Reader dated 11.07.2024 which was sent to the
Tehsildar, Jalandhar-2 vide Whatsapp on dated 17.07.2024. As per
report of Naib Tehsildar, Jalandhar-2 (Kartarpur), hadbast No.358,
khasra No.15//4/1-2, 16//1 of village Memanpur, Jamabandi year
2021-22 as per Revenue Record, Khewat No.12, kKhatoni No.14 (copy
enclosed) ownership of Jaswant Singh S/o Gian Singh 1/3 share,
Sampuran Singh s/o Gian Singh 1/3 share, Jagjit Singh s/o Gian
Singh 1/3 share is registered. In this connection, it is seen that

Narinderpal s/o Ajit Singh s/o Santa Singh has got dug the goil from
Atesed

s
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khasra No.15//4/1-2, 16//1 without permit/approval. Regarding
which action may be initiated against Narinderpal under section 85(5)
of Punjab Miner & Mineral Rule and on the above person u/s 21 of the
Punjab Miner & Mineral {Development & Regulation) regarding
dugging of soil without the permission of land owner, recommendation
may be sent to the Senior Superintendent of Police, Jalandhar for
registration of case. This is for your information and further action.
Sd/- Sub-Divisional Officer-cum-Assistant District Mining Officer Bist
Doab Suh-Division, Jalandhar—l,;Ofﬁce of Executive Engineer-cum-
District Mining Officer Jalandhar, SSP/JAL (Rural), Complaint
No.2247-PTM dated 31.07.2024, to the Senior Superintendent of
Police, Jalandhar-Rural. Subject-ig Regarding illegal mining in village
Memanpur, Tehsil Jalandhar-1 (Kartarpur). Reference: Sub-Divisional
Officer-cum-Assistant District Mining Officer, Bist Doab Sub-Division
Jalandhar's letter No.740/Complaint dated 19.07.2024. On the above
subject and letter under reference, you are hereby written that on the
complaint portal of Mining Department, complaint No.3601 of village
Memanpur, Tehsil Kartarpur, District Jalandhar get received, in
which connection Sub-Divisional Officer-cum-Assistant  District
Mining Officer Bist-Doab, Sub-Division Jalandhar's letter No.740/
Complaint dated 19.07.2024 has been reported and while sending
whose copy, you are hereby written that the persons mentioned in the
enclosed letter Narinder Pal Singh s/o Shri Ajit Singh R/o village
Memanpur, Tehsil Jalandhar-1 has been found accused. Therefore,
u/s 21 of Punjab Miner & Mineral (Development and Regulation}
without the consent of the owner of the land, regarding getting the soil

dug, it is recommended to register case against Shri Narinder Pal

0



147

Singh. This is for your information and further necessary action. 8d/-

Executive Engineer-cum-District Mining Officer, J alandhar.

Today, Police Station:- At this time, complaint No. 2247-PTM dated
31.07.2024 from Executive Engineer-cum-District Mining Officer,
Jalandhar, complainant Lakhwinder Singh s/o Shri Jagjit Singh R/o
Memanpur P.S. Kartarpur, District Jalandhar on receipt at police
station, case u/s 21 of Punjab Miner & Mineral Act against Narinder
Pal Singh s/o Ajit Singh R/o Village Memanpur, P.S. Kartarpur got
registered and original complaint from page Nos. 1 to 9 alongwith copy
of FIR for further investigation has been handed over to ASI Paramjit
Singh 55. Information to the SHO and Control Room has been sent on

phone. Completion of rapat No.20 dated 08.08.2024 AT: 10:20 PM.

Signature of Officer-in-Charge,
Police Station:
Name: IQBAL SINGH

Rank: ASI (Assistant Sub-Inspector)

No. 346/JAL-R

Certified to be true translated copy

Advocate




Annexwte p-6
FORM “R” 1% Hearing
NOTICE
To,

Sh. Narinder Pal Singh,
s/o Sh. Ajeet Singh,
Village Momanpur,
Tehsil Jalandhar-1,
Jalandhar.

Where it appears that you have raised ordinary Earth
Minor Mineral without lawful authority and have removed 418176
cft ordinary earth from land situated at Village Momanpur, Tehsil

Kartarpur, District Jalandhar.

You are therefore directed, to appear in person or
through a duly authorized representative before the Executive
Engineer-Cum-District Mining Officer, Jalandhar Canal Colony,
Kapurthala Road near sports college, Jalandhar 144002 at 11:00
AM on 30/07 /2024 and to produce or cause to be produced at that
time the accounts and documents specified below, lodge at that
time any objection which you may wish to prefer in support thereof
and produce any evidence in this regard.

In the event of your failure to comply with this notice, I

shall proceed to access the royalty to the best of my judgment

53



under Rule 85(5) of the Punjab Minor Mineral Rules 2013, and

further more you will be liable to prosecution under Rule 76.

Sd/-
No. 1406-07 /R Notice Executive Engineer-cum-
Dated:19/07 /2024 District Mining Officer,

Jalandhar.

Particulars of accounts and documents required.
1} Particulars of Account and Documents required book of

account for the month(s) in question in general and records of
production together with records in support of the figures
entered therein.

2) Any other records showing the production of minerals.
C.C.

Sub Divisional Officer-cum-Assistant District Mining Officer,
BistDoab Sub Division, Jalandhar for information and
necessary action.

Certified to be True T ranslatjon e
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FORM “R” 2" Hearing
NOTICE
To,

Sh. Narinder Pal Singh,

s/o Sh. Ajeet Singh,

Village Momanpur,

Tehsil Jalandhar-1,

Jalandhar.

Where it appears that you have raised ordinary Earth
Minor Mineral without lawful authority and have removed 418176

cft ordinary earth from land situated at Village Momanpur, Tehsil

Kartarpur, District Jalandhar.,

You are therefore directed, to appear in person or
through a duly authorized representative before the Executive
Engineer-Cum-District Mining Officer, Jalandhar Canal Colony,
Kapurthala Road near sports college, Jalandhar 144002 at 11:00
AM on 09/08/2024 and to produce or cause toc be produced at that
time the accounts and documents specified below, lodge at that
time any objection which you may wish to prefer in support thereof
and produce any evidence in this regard.

In the event of your failure to comply with this notice, I

shall proceed to access the royalty to the best of my judgment

Aesid

&3



under Rule 85(5) of the Punjab Minor Mineral Rules 2013, and

further more you will be liable to prosecution under Rule 76.

Sd/-
No. 1486 /R Notice Executive Engineer-cum-
Dated: 01/08/2024 District Mining Officer,
Jalandhar.

Particulars of accounts and documents required.
1) Particulars of Account and Documents required book of

account for the month(s) in question in general and records of
production together with records in support of the figures
entered therein.

2) Any other records showing the production of minerals.

Certified tc be True Translation

&9
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FORM 'S'
{See Rule 85(6))
DEMAND NOTICE

To,

Sh. Narinder Pal Singh,
s/o Sh. Ajeet Singh,
Village Momanpur,
Tehsil Jalandhar-1,
Jalandhar.

In continuationn to notice Form“R” No 1406—07/ R
Notice (Village Momanpur } issued to you on 19/07/2024, you
are hereby informed that total production of mineral has been
determined at 418176 cftand accordingly royalty amounting Rs
836352 /- (Eight Lakhs Thirty Six Thousands Three Hundred
and Fifty Two only ) is payable by you.

You are hereby directed to pay the sum of Rs 1649286
/-(One Lakh Forty Nine Thousand Two Hundred and Eighty Six
only ) as detailed below into the nearest Government Treasury on
or before the 12/11/2024 and to produce before the under signed
a copy of the relevant treasury challan as proof of payment not later
than the 12/11/2024 failing which the said sum of Rs
1649286/-(One Lakh Forty Nine Thousand Two Hundred and
Eighty Six only) will be recoverable from you as on arrear of land
revenue.

Detail of assessed amount

1. Royalty @ Rs 2/- per cft = Rs 836352 /-
Arhes'ed




&3
1 %)

1d)]

3
Rs

2. Price of Soil 418176/-

3. DMF = Rs 278784 /-

4. EMF = Rs 83635 /-

5. TCs = Rs 32339 /-

Net amount pavable = Rs 1649286/ -

Sd/-

Seal of the Assessing Authority Executive engineer-cum-
District Mining Officer,
Jalandhar.

No. 2241/ S notice
Date 10/10/2024
Place Jalandhar

1 Particulars of Accounts and Documents required book of
account for the month (s) in question in general and records of
production together with records in support of the figures
entered therein.

2 Any other records showing the production of minerals.

Certified to be True Translation

Aresid
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BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Vakslatnama

Original Application No. 1366 of 2024

IN THE MATTER OF:

Lertchai Srikukreja @ Lakhvinder Singh Through Specific Power of

Attorney Gurmeet Singh Chhabra

...Applicant

Versus

State of Punjab and others.

...Respondents

I, Sartaj Singh Randhawa, Executive Engineer-cum-District Mining
Officer, Jalandhar, on the behalf of State of Punjab represented by respondents in
above petition do hereby appoint and retain Smt. /Sh. to act and

to appear for me/us in the above Suit/ Petition/Appeal/reference and on my/our
behalf to conduct and prosecute (or defend) or withdraw the same and all
proceedings that may be taken in respect of any application connected with the same
or any decree or order passec therein, including proceeding in taxation and
application for review, to file and obtain return of documents and to deposit and
receive money on my/our behalf in the said Suit/ Appeal/ Petition/Reference and in

the above matter 1/we agree to ratify acts done by the foresaid in pursuance of this

,26 AP

ﬁ}iécuﬁw Engl ﬁeé?.%ﬂm
S 5?? o %\, !ﬁm’ "_\“’@&
Jalandhar

authority.

Dated day of 20

Accepted



